
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A. No. 	3 
T.A. No. 

DATE OF DECISION 	7-1C-19 

Versus 

- 	- -- -- 	.- - 	- 
.2 	 ,-- 	''.:.. 	-. 

Petitioner 

Advocate for the Petitioner(s) 

Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 	 * 1te1 
	

Vice Chairman 

The Hon'ble Mr. 	-- 1ha}rjirian 	 -i -- mber (A) 

Whether Reporters of local papers may be allowed to see the Judgement ? , 

To be referred to the Reporter or not  

 Whether their Lordships wish to see the fair copy of the Judgement ? 

 Whether it needs to be circulated to other Benches of the Tribunal? 



2 

hr Pravineh -u- ra ava1 
!:.S. riveci, Acvocate. 
-4 Sivani Aoartment, 

B/H ShajaaTCo1iege, 
Ahmecabac. 	 A1icant 

Advocate 	 Shri T.3. Trjvecj 

Vrsus 

1 • 	TJri on of I n ia 
thrDugh The Geoeral 1ano-er 
Yestern RTibray, Churchgate, 
:3 omba 

:. 	Ljvj3ional F aiI'zay ianaer, 
Office,Prataonegar, 

Voora 	 esoncents 

A V cc eta 

ORAL JUrTGEIIENT 

In 
i 

0.. 505 of 1923 

Per Eon'ble' Bri 	.B. pae1 	 Vj 	Chairman. 

14r Trjvej state tht the a1ti2orities have 

already stared the crocess of isouinq oromotion orders 

cursuant tothe circiler date 27-1-993 and hence he 

does no prse this aolication. He SE? Is r ri1isjOn to 

Wjf :57 te aoclication. Permis zion grented. 0 • . stands 

as withdrawn. 

(V. Rshr ishnan) 

h mber (A) 

( T.

P

p Btel) 

Vice hairman. 

* 


